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CUSTOMS, EXCISE & SERVICE TAX APPELLATE TRIBUNAL
38,MG Marg Civil Lines,(d Red Building,Allalmbnd—ZI1001
Regional Branch, Allahabad
Prated: 2000872016

To

Appeliant as per address in table below

Respondent as per address in table below g {-"\

Final Qrder No. A/70829/2016-E X183 dated 16/09/2016

| am directed to transmil herewith & certified capy of order passed by the Tribunal under section 35-C{1) of the
Centra! Excise and Salt Ack 1944, :

Asstd, Reuistvay
Application Appeal Name and Address of Appellant
| RCROSS235/2008 ETIT2008 CCE ALLAHABAD
38, M.G.MARG, CIVIL LINES,

ALLAHABAD
Name and Address of
Respondent
; ITLLTD.
NAINIL

ALLAHABAD (U.P.)..

Copy 1o

3Advocte(s) ! Consultant(s): SH S.P.OVHACONST
209, BAGHAMBARI HOUSING SCHEME
ALLANPUR, ALLAHABAD.

4 Rar Association, CESTAT, Allahabad

5 Director Publications, Customs, Excise. 1P, Bstate, Delhi

6 M/s Centax Publications Pyt 14d., 1512-B3, Bhishm Pitamah Marg, New Delhi-3

7 Campany Law Tnstituie of India Pyt jad., No.2 {old 10.36), Vaithyaram Street, T. Nagar, Chennai-17
& Twumann Allied Serviee Pyt {td., 59/32, New Rolu ok Road, New Delhi-1 100035

9 Fasy Service Tax Online Dot Com Pyt Lid., 407TA, Iscon Mall, Satellite Road, Abmedabad-1 5

(0 LAWORUX Advisors Pyt Lid., LAW House, -8, Sector-10, Faridabad 123003 (Harvana)

11 TaxindiaOaline.com Pyt Ltd., 2nd Floor, Vasam Arcade, Vasant Kunj, New Delli - 110070

12 Mark Professional Services Put. Lad,, 108, Tverest Block, Aditya Enclave, Hyderabad - 38

13 The HOFAS society, 52, Nagarjuha Hill, Puniagutta Hyderabad ~500082

14 /% Knowledge Processing Pyt 1td,(taxmanage.menlindia.com},F £-19, 15t Floor,Cross River Mall,CE

Ground, Near Karkardooma Courl,l’)ﬂl}if 10032
15 IR, 16 Oifice Copy 7 Cruard File
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I THE CUSTOMS, EXCISE AND SERVICE TAX APPELLATE TRIBUNAL,
REGIONAL BENCH : ALLARABAD

CROSS Application No.E/CROSS/235/2008
IN
Appeal No.E/717/2008-[SM]

Aricing out of Order-in-Appeal No.219/CE/ALLD/2007 dated 27.12.2007 passed
by Commissioner {Appeals), Customs & Central Excise, Altahabad.

For approval and signature:

HON'BLE MR. ANIL CHOUDHARY, MEMBER (JUDICIAL)

i. Whether Press Reporters may be allowed to see
the Order for publication as per Rule 27 of the
CESTAT (Procedure) Rules, 19827 r Ne

2. Whether it should be released under Rule 27 of the
CESTAT (Procedure) Rules, 1982 for publication
in any authoritative report or not? tYes

2. Whether His Lordship wishes to see the fair copy
of the Order? : Seen

4, Whether Order Is to be circulated to the Departmental
Authorities? Yes

o

T
/
Cormmissioner of Central Excise, Allahabad v

LAPPELLANT(S)

VERSUS
177 Lid.
. .RESPONDENT (S)
AFPEARANCE

Shri ML P, Damie, Assistant Commissioner, (A.R.) for the Revenue
Shri S.P, Ojha, Consuitant for the Respondent (s)




e

Appea] No E-TI708

Per Mr, Anil Choudhary ©

Heard. Appeal is dismissed under litigation policy without entering

into merits of the case. C.0. also stands disposed.

(Pronounced in the open Court) ) »fﬁ””

(Awii Choudhary)
MEMEER (Qudiciat)
Mishra
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